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SHRI A. D. MAN I : The outstanding 

repayment liability as on 1-4-1968 is Rs. 820 
crores. May I ask the Minister what is the 
interest that is due on all these loans every year 
and may I know whether it is to be remitted 
year after year or it is to be paid when the loan 
is repaid ultimately according to the terms of 
the agreement? 

SHRI MORARJI R. DESAI : The loans are 
obviously repaid according to the terms of the 
agreement . They are all different loans    for 
which.... 

SHRI A. D. MANI : I want to know the 
quantum of interest. Rs. 820 crores is a lot of 
money. I want to know what is the interest 
liability in respect of this amount per year. 

SHRI MORARJI R. DESAI : That also will 
have to be fixed for each different loan. If you 
ask me for that I can give you all the different 
figures. I don't have  them   here now. 

SHRI BHUPESH GUPTA : May I know 
from the hon. Minister what is our annual 
trade deficit with West Germany, for example, 
a member of the European Common Market 
and how does it stand in relation to the aid we 
are receiving from that country? I should also 
like to know whether the Government has 
made may    calculation as to the loss India is 

suffering as a result of certain restrictions in 
the European Common Market in regard to 
trade with developing countries and also on 
account of the unequivalent trade that prevails 
between India and some other countries in the 
European Common market. 

SHRI MORARJI R. DESAI : This is rather 
a general question for which a different notice 
will have to be given. 

SHRI A. G. KULKARNI : Particularly in 
the WCst Germany we have got an adverse 
trade balance and our exports are too meagre 
as compared to imports. In this connection in 
regard to exports to European countries may I 
know whether the Government has thought of 
giving, in addition to the incentives already 
being given, any other type of income-tax 
rebate on the actual value of exports ? 

SHRI MORARJI R. DESAI : Income-tax 
rebate was given for some time but it is not 
always a very profitable thing to do and not 
the best way of doing it. Therefore we are 
constantly reviewing these things and giving 
whatever incentives are found necessary. 

HALDIA FERTILIZER 

♦326. SHRI CHITTA BASU : Will the 
Minister of PETROLEUM AND 
CHEMICALS   be pleased to state : 

(a) whether Government have approved 
the scheme of the Haldia Fertilizer so as to get 
it included in the Fourth Five Year Plan which 
is to begin from April 1969.;   and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. RAGHU-
RAMAIAH) : (a) and (b) Government 
proposed to include a fertilizer plant at Haldia 
in the Fourth Five Year Plan. Details of the 
scheme, including the finan-cing of the 
Foreign exchange cost, are being worked out. 

SHRI ARJUN ARORA : May I know how 
long the Government has been working out the 
details of the Haldia fertilizer proiect because 
to the best of my knowledge this Haldia 
project has been technically examined for the 
last five years? May I know what are the 
reasons for the Government and its experts 
taking such a long time ? 
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SHRI K. RAGHURAMAIAH : A letter of 
intent was issued to the Phillips Petroleum Go. 
on 5th January 1967 but later on they informed 
us that they were withdrawing the proposal 
due to various reasons. Subsequently a 
proposal came from Ensa, France and Polymex 
of Poland but that was only for the supply of 
material and technology and engineering. 
There were no satisfactory financial 
provisions. So we asked the Fertilizer 
Corporation to study the whole thing and to 
tell us about the feasibility and the financial 
implications. The whole thing is being studied 
afresh. 

SHRI BIREN ROY : In view of the fact that 
the Haldia refinery project has already been 
approved and work is going to be started why 
does the Government think of having the 
fertilizer project in collaboration with some 
parties? Why should you ask other parties to 
come in collaboration? 

SHRI   K.   RAGHURAMAIAH   :   It 
is just a question of the collaborator being 
inclined to collaborate in respect of the other 
matter. There are some who will collaborate 
for refinery and not for fertilizer while there 
are some others who will collaborate for 
fertifiizer and not for refineries. 

SHRI M. M. DHARIA : Mr. Chairman, Sir, 
several projects for the manufacture of 
fertilizers are yet under consideration and it 
seems that there is no possibility whatsoever 
of the Government fulfilling its assurance 
regarding the production of fertilizers. May I 
know from the hon. Minister what is the re-
quirement of the country of fertilizers by 31st 
March 1975, that is, by the end of the Fourth 
Five Year Plan, how much fertilizers will be 
produced in the public sector, how much in the 
private sector and how much will be imported? 
Will the hor. Minister a.>sure this House that 
the requirements of fertilizers necessary for 
the agricultural production envisaged by the 
planners will be met? 

SHRI K. RAGHURAMAIAH : Sir, the 
fertiliser required at the end of 1973-74—that 
is the date which th; hon. Member has referred 
to is 3'7 million tonnes of nitrogen and we 
have planned, if the various schemes go 
through including those already under 
implementation and those under consideration 
for a production by that time of 3. ryj million 
tonnes So we expect, if all our plans go 
tbiough to be self sufficient by that date. As ti 
what   proportion wi'l be    in the    publi 

sector ana what proportion will be in the 
private sector will depend naturally on what 
schemes will go through the prirate sectcr and 
what projects will be taken up by   the  public  
sector   under  takings. 

SHRI K. RAGHURAMAIAH : Sir, we are 
actually pursuing the Mangaiore fertilizei 
scheme but the point there is we hav? not been 
able to tie up the finance. Effort is being made 
to find some suitable foreign credit for it. Th?t 
is the big bottle neck tcday and the moment 
that is cleared we  will go through with it 

SHRI G. A. APPAN : May I know, Sir, if it 
is not a fact that the Government of Mysore 
has completed the entire scheme and is 
awaiting the approval of the Central 
Government to start a fertilizser factory at 
Mangaiore ? 

SHRI K. RAGHURAMAIAH : The Mysore 
Government also is making great efforts to 
find proper credit for the scheme. 
Incidentally, Sir I may say since there : 
should be no misunderstanding, that as \ letter 
of intent has been given to the Kalinga Tubes 
for a plant either at Mangaiore or in Punjab. It 
is separate from the pro- 

1      fl    ] Hiadi transliteration. 
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feet   which   the   Mysore   Government   is 
pursuing. 

SHRI BANKA BEHARY DAS : May I 
know, Sir, from the Minister whether the 
former assurance about having a fertiliser plant 
in Paradip is going to meteria-lise during the 
Fourth Plan, and may I also know in this 
connection whether Mr. Biju Patnaik—He 
mentioned it and, therefore, I am referring to 
it— along with a German collaborator went to 
Haldia and Gujarat, and now he has declared 
that he is getting something like Rs. 15 crores 
of loan from the Punjab Government? May I 
know what has happened to the project of Mr. 
Biju Patnaik? My first question is about 
Paradip and the second about Mr. Biju Patnaik. 

SHRI K. RAGHURAMAIAH : About 
Paradip there are no firm proposals yet. But as 
far as a licence to the Kalinga Tubes—that is 
what he is referring to— is concerned, we have 
given a letter of intent to them. Now we have 
to be informed whether the factory will be set 
up at Mangalore or at a place in Punjab. Where 
Mr. Biju Patnaik and others went I am not 
aware. 

♦227. {Transferred to the 12th December, 
1968] 

 

fMEDiCAL   COUNCIL   OF   INDIA 

♦328. SHRI SUNDER SINGH BHAN-
DARI : Will the Minister of HEALTH 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state : 

t[    ] English  translation. 

 
(a) whether it is a fact that the present 

Medical Council of India was constituted in  
February,   1965; 

(b) if so, what is the normal term of office 
of an elected or nominated member of the 
Council; and 

(c) whether it is a fact that the term of 
office of seven licentiate members nominated 
in 1965 is being terminated in December 
1968?] 

THE MINISTER OF HEALTH, FAMILY 
PLANNING AND URBAN 
DEVELOPMENT (SHRI SATYANARA- 
YAN SINHA)   : (a) Yes. 

(b) The normal term is five years 
but this does not apply to those nominated 
under Rule 26 of the Indian Medical 
Council Rules,   1957. 

(c) Yes, with effect from 28th Septem 
ber,  1968. 

 
SHRI B. S. MURTHY : Sir, it has been 

normally expected that nominated members 
will vacate as soon as elected members come 
in, and we expect the nominated members to 
go out as soon as the elections are over. But 
they are not going out because of some lacuna 
in the rules. 

t[    ] Hindi translation. 


